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HATAT XM | §9 U B I UGS AR $ qAiarvii Helw & 1Rl SireAl 8, dlid wdhiis
HArET B w@Revr gHREd 8 99 iR wied a3 # ddaifors Rerar o+ 1B |

3. 39 9SS & WRIH W WY WS & FEHIRar I derar e iR IS # A9
@ IRI BT fIR R | |r &, ol faer &1 seffa o & fog arduife—foft wrier @ didr)
Aise @I Arcdied fhar Srgm, [ TR S0 9 Y6fd gdi—cReA aRaIsRl &1 e |9d 8R |
SN g B iferdwet gge snhfl vd wded &5 H 9w ok ISR & Y S e |
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4. I99 Il BT U & oy fI8R SHI—TRH STAUHe WIS’ & T4 &g AT U4
(Memorandum of Association) td Su A (Bye-Laws)—2026 @ ®i@fd gam & T %,
T 2= vd 3ot ure uRRe & wu # Ford 2 |

5. "fdBR THI-CRSH STAWC ANTEC!” & IF<id [ddb 3Mga, 8RR &1 euern 4§ 15

e ol e der SR {w |fdd /weH |fed /|fed; qAiERel, 99 Ud Sierarg uRadH fawm,

o o

fAER @7 3reTeqdT # 09 IS HTAGN BT & Uraem g |

6. "fIBR SH—TRH STavHc IMES’ & T6d gg @™ 9 (Memorandum of
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feer s@l<R faem™ wiusd
Sufaferai (Bye-Laws), 2026

wfera e, 1
fawr wa gRw (a) | 37 SUMARRN 1 "[AER gbl-cRo fAer Arge] SufafRll, 2026 BT S,
e oM Tetax "SUfAfer” wer SIee |
(b) | ¥ SuldfErRl f9gR H gpI-uded & yeed Ud fadm &g drsel @ 99l e,
Hufrd, TffafeRl gd odF—<d W @R 81l |
(c) | 3 SUlAfedT ATgel golihRor e, 1860 & Sl TIER ShI—cRoH fIbr
AT b GoNdRuT &I fafr I gardy iy |
TRATITY 2. | 37 Sufaferat #, Sede v a1 T 9 Pz A IR T et &,
(1) | fafme | v ArATsl UohiaRvr rfafm, 1860 (@rfSfm dwm XXI,
1860) & ® |
(i) | “sremer” X ST ARl Frprr & oteder 3 € |
(il) | "= BRUCId USEBR" A SAUTT 8, AT ARBR gRI YR AR BT
TR HRIUTAD URTEHN] |
(iv) | "SPI—udeA” W SHAUTT Ul &3l H UITaROT BT WARETVT bR U Tl XA
YT P FHAT Y& B drel] SRar] uhed ¥ g |
(v) | “ordsiRel e & sidsma aRlt e gRT i wriwrivell affe d 2 |
(vi) | " T @ s f9ER gei-gRen faar drrgdl & il e 4 2
(vii) | "o A ST ARge @ Waw W |
(viii) | "o e 1 AR §, Al B aRdreT e
(ix) | “ORGISHT TeTrBR” & SAUTT 8, WISl Bl URATSTH YD R] |
(x) | ErEcl & T W ST €, f9eR gl SRS ANTgel Bl Su fdf |
(xi) | @’ | fur g, AeEdl & SRIGRON e & Wt |
(xii) | "|IEE” W SAUTT R gPI—cRoH fdar Arge! 3 g |
(xiii) | "I WHR” A AR FER APR A & |
(xiv) | "SUEE” ¥ JUR §, AIgC & I e B Surede |
(xv) | 99 @ ARUTE R, I b UUH T A URY EAR I 9§ b W B fod
[ B aTerr O ay |
o o vreg uEl uRwIfa <& 8, 9o orf fSEgR 9y U a9 Iffd & ot
Sfod uRaaw wfed @ &8 |
gsiipd s | 3 ArATSel Bl Usiipd HrAad UeHl, f[d8R § Reyd 8rm srar f[d8R 9 & |k
U fHT o9 E R BT, O 6 fER WReRr @ Wiela @ IRy e
g1 fiRa fdar Sy
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4
9y faferat &1 Ay 3y fafddt AREdr dohawer Srffem, 1860 @ i fIER gdI-—gRWH
A @) fafer aTd ARTSe! & GoliaxoT &1 fafy & g9t 8Rf1 | Earse! &1 eafieR faErR
HARBR, I S T |l & BT |
Uqd e flerR sd-cRow fde dMES &1 St [BR # se-wied  der
THA—3MRd g uR¥URMEl w1 §dd Ud WRev—dbiad dd A b gd
AT BT &, difs gdes et iR @i, a1 Sial vd oig fafdear & w=eor
& 41 AgeT 991 X8, W € GRS HEHIidr bl gerar Hel, wiedl &
g9 H gfg B Il WrGIe Td ArESie— ol ARieR] Afsd & Ae| o
YRR ®Y H YEfId Shi—TRicd HI Fe™ I S A |
AR & Ieed e falad -
(i) f9BR T # 3! SRSH &9aT @1 ygd Gd giaensii &1 e |
(i) fER & o9, TR M vd uTgfas &=l § gl-—cReH & |ad
UG PR W 9 o, e, ye9R, gded vd s &= |
(iii) sP—dral, Tded glaun, @R o= d gag Jlaumsil At gi—gRod
JTIARGAT BT Foid Ud Y& BT |
(iv) eI AMIRA SHI-CRSH ®I Feal 1 Ud q—-3nf3a e i
TRl & oIy arrsiifdeT & sraar gHRad & |
(V) SH-TRSH aRASTHRI, Aol Td |Areu-a—oivriERT (PPP) ggdl
% foraraae 7 Ared il @& w9 H S ST |
(vi) THI-CRH FTIHAT 1d Tffafal & JaR—TaR vd fueE &7 erl &R |
(vii) TATaRoT HReqvr, S fAfderdr gRem vd Siear—afew] wied faw ghfed
PRAT |
(viiil) SPI-TRSH & eran sty uflreror, e Ud SITedhdl &R %A Harterd
hXAT |
(ix) RGN IeM, Ioid, AERIREl U4 i F9edr & drgd | faci™
NEICERS R
(x) f8R WBR & RN, 99 vd Searyg uRaci= f[G9RT, wies [T qer
I &R T & |1 Ay wfid HRe |
(xi) SH-CRTA &7 § BRI H qTel AT ORI WSl & AT [T
SO HRAT Qd SADT AEIAT YT BT 3fqal S99 BRishAT § AfeAferd
BT |
(xii) SUYH Il P I 3 MAIP T BRI HAT|
ISR REIE RG] ffer ¥ g@-wed @ wdyd U9 fae =g ANEe @& IR e @
il afifa FHRIGIRUY AT &1 Tou ffaRaa aet | fear Smgam—
A. Tl e
1. I IRJFT—8R ARBR areger
2. IR H& AT /U Hdierd /|fed, TaiaRvl, a9 Ud SiedRy] | SuTede
gRadd far, fIeR WReR
3. g gk a9 Wxe’d (HoFF) SRS
4, AR PR AfId /e afed /|, T8 9, [deR @ReR | 9e
5. IR H QG /UL Afed /Jied, Holl [uE, [98R | 9w
WRBR
6. AR = fd /ge died /afed, Iovd Td A guR | qel
a9, 98 R WReR
7. AR I Afed /g died /died, TR f[dard Ud Aa | 9akd
a9, f98R WRaR
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8. IR I Arod /U |fd /died, wed  f[aunn, [9BR | 9w
RRGAN
9. | 3R ¥A |G,/ vE |iud /Hiea, g v foan, [JeR | aes
WHR
10. | IR F= A9 /UL Al /Aied, T SRl T, [98R | Jew
WHR
1. | AR & wiea /9 qied /afed, bell Td Gepid f[99mT, | qew
B8R WHR
12, | IR G G|/ ggE e /AfRd, el S 99, | qew
fI8R WHR
13, | IR ¥ WHUF,/veE |fd /Ao, fad fabrr, [98R | 9ew
PR
14. | g 99 9N yfduTelsd, UAMERE, dF Ud Siodrg gRdadd | da
famT, f[98R, ARAR
15. | AMAISS] & A BRIUTAD YaTEIPRI SESISIEE]
B. afar) |y (EC)
1. IR A |igd /Y Ao /|ied, GaeRvl, 99 Ud STofary | et
gRad T, f9BR aRaR
2. g = a9 WRed (HoFF), fdgr STTEdE
3. R’Y g WO eI, TAERY, 99 Qd Serdry gRad | e
fum, B8R WWPR
4. AR YA & d9 WREdh (¥ —He—Alsdl UNIDRI (99 | Fad
TveroD), fderR
5. gay ficere, f[dER w0 wed fJe™ fm fo1, wied | 9ew
fum, B8R WWPR
6. Pl U4 BRI [G9RT, f[T8R AR & AT IMOBRI | Fa
(Wgw® afag | =gA)
7. ST G T, f9BR WReR & A1Ad SIeN (WgW® | 9ed
afga @ =)
8. o fa9mT, f98R WRBR & ATHT AfTHRT SES)
(@gw afag | Ig=)
9. WHR R AT A o
10. ANTES! & & HRIUTAD UTEDHRT NERS)
w1 7

(1)

(ii)

(iii)
(iv)

WHR DI 307 If fAdeieR # ol e /srier) |afafy § Jifa e
) =g bl BN f) 99T ug ¥ ge &1 ule BFfl don S R & 9=
BT DB R A ARBR DI 81T |

UG e I o Ug W gRe @1 el 9 |fifd & 9ew & w9 H ug
EROT BN |

R AN T Uh 9k H OIF a8 &1 Ay & oy ug iR 99 2| 5=
[e™ WBR gRT g A fHar S Fahat & |

T IWRBR THI—F9I TR WRAR & bl f fenl oI I8! &7 9
AT BR Fball 2 |

U Ieudl B

9 Blg Afh 34 U AT FRYRF & MR W AN (FRAIEC)) $T U 9aw]
AT 8, I S99 U I YRP W §9 8 P A T E SHD! Uad Aawydl
Tl RE 21 S 81 98 bfth St Ug A1 YRR UROT R §8 R e,
SHS! Jad HEWId] ¥d: FA BT Sl 2 |
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wfafa ar sad1 | 9 [T AT IFD! Bl I UKNTBRI ARBR B qd WIPpia & (91 BT 1 aafh
TSI 31 @ FgRe &%, 92 R o7, A1 Bl f geR 9§ i/ 9RER / goivra
wfafaferar = frdl srafa™ a1 w94, a9 offe SRl fI8R SHI-CRSA Sadude |Mgel &l
ufader fosdl M Sufkt & APR, M¥E T Beol BT AR HRA & oIy FeH T8
BT |
gTcilfch, AATGC! Y IMeMRA HHATRAT Bl Fel'd B FHdl & qAT JATaRT,
9 Td Sfarg IRac faWET, [JBR WRPR TAT 3T HeH UEDHRON gIRT SR
faem el & IgaR ol o Rifde Feifor sl @1 =, dRam A1 e
IRERY BT STIART B AhdT ¢ |
geiftaRal & | 10
IfreR / &1
@) IRl frpTa & Jyeuel U9 Suteds
(i) oY ferg & oreger IRN G B dodT B T B AR IABT
AT BT | 3edel &1 ruRfa # wRll e & Suteme srawEddr g
TR 3[EeTdT, BIAHR HHTAT |
(i) T Ferg & egel ®I AR & AWl HRIT qAT URIRHGIRAT & HRi
Fares IR qaeror, fdeE SR fFEr & Ay MfYER U i |
(iii) =AY e & srewy, faRy g9Ye SR faRvsar & oy smavgs wwer o
R IR e & Gl @ iR ey afmal & ARy md @ w9 |
IR BRI &7 ot H SmHET B Fdahd |
(ii) HrierN affd © scue vd Surse
() srieRr afffa @ fou, S0 & reue 95 @ evear &N, iR @
JURIfT # S & IURHeT Sod DI IfeTerAT BN |
(i) | T Frera @ wew afug
(i) T=ft g & 98@T B MET PN AR BRIl BT AR (FEcH)
rfaferRaa o |
(i) IS @& W FAeRNT v O wfeat S @ afaa |§ fAfga 2, o
sl grr fReiRa fafafet @ aremn, fhuraws 9o AR & e
IIRERY B |
(i) foa BT AAEEr gRT AT T 3T Hoadl BT Al Urelq Ud des o |
(iii) Szl @ ARl (Bsw) @ 9w SRR |fte @ 9N B8R der 9
AR & Yo @il BT @rer SR e H |
) & SRS USTRGRY

(i) srgAIfed SaRe & JF=TId ANTSSl & fhATHardl & Ahe FAa eg Ub
IR HIRIUTD YRTODT Bl |

qEd & W PRiuee vd R wfe W@r & T FEUAD
verfererl H ffed 8RS ?ﬂ?ﬁ‘é‘r gRT M Ao fharaml &1 Aot
99, IT1 haTaa d Jrgsravl & forg foar 81 | 3 aRAremT Feers &
AegH A §b § AR BT oGl Wiold, SHdT Gdara- dr Hf & yR §

T |




fIgR 7T (JTTYRT) 27 TATE 2026 7

=Y e ik | 11
e @ B | () IR e 39 i wfpAl @1 wART Sl A i a3 g9 Su el g
IftreR vd i |ArEEd o IR e @ Joal § fHy S g ueE @ TE | e
fera & ot § frafalRad enfye -
(i) Srarger gRT Aanfera drdwHA @ forg wwy Nforra At g3 8iR IoMifa®
feem e &R |
(i) arf¥e ST, goTc T oAl UNIfed @rdi & THIfed iR WHd v |
(iii) SRS @ Sewi, gl ud fAfest @ fmin, deem den aRade
BT, TAT HTAHHA UG AIST1eN & JHTdT fhamae & fofg maeasdsdr gs+ W
FHI—FHI TR FARAT BT 769 BT |
(iv) S & HHATRA, afRfoal v aRmRieranst & gemate &R A
wIRkpat vd SR Ao |
(V) T WRBR §RT THI—FAT TR AU 9H a1l <1l gd dwaeli &1 fdg
DA |
(vi) FrfeER afafy g So U fRdt f sifoffa wem &1 wEeTE g I
fera & He @1 SI9T |
(@) | ol Frra & amET FreEor Td qHdeer qe SuRgE §RT oY Y g

@ e, PRGN ARy & fFrferRaa srfer vd i 8-

(i) AT @ Aufal afda AR &1 gded &R |

(i) goh, SUBR, T MM U IR ARASS & ol &7 Udha 1|

(iii) TSl W SR | dUT AEe! & foru fl W g a1 e wuRky @l
THR BT |

(iv) IraTSEr @ IR | TOT WSl & fory fanedt o i # udwr AT
(v) Irrsdt & faeg faedt Y fafdre wrdardl & uftren (Rws) &= |

(vi) Tr=ft e @1 gd Wiefd 9 | @ & f ge |uikl & 99,
RATART HAT A7 3 fvll T ¥ Fue™ &= |

(vii) SRS & Sewdl BT U 2 Yoo T U9R (B G dTotel) oI a
ISl R UG ®I S arell Harsii (FrRId 3gaR) & oy axfell &R &l
IRATT T |

(vii) TR Fer @ BT & T Fa I B Bg ARBAL, D]
HHI, URTARICTAISH, RN BT Fel Ud [g<h BT |

(i) Ug—<gITed, WRETOT UG ol g [T BRImH, SH—SIeddl qe
A & I B Yff & oy el / Heensil & Al \EAnT ST |

x) TR e g™ ueM fBU T g (SeiRE) @ SR gSiTd
UPIa & BRI DI FUINST HRAT |

(xi) WSS B BRI U FAARI b GATS YEd & oY A |l BRI Bl
HRAT TAT VA FHI HRIATET HRAT ST ATILTD B |

(xii) TS AT D FAABRAT B fIog e SHb ddy H fh=ft ff fafds
HRIATS] BT WRATUA, HaTed, ISR IT URIART HRAT dAT AR gRT <F
a1 RS @ favg R N I 1A AR & A 3Er ueH 7 9Rd
e HRAT a7 fY ft fdare @1 wegRerar (rbitration) & forg wom @RI
39 W fay v fof, wars &1 ured wRA |

(xiii) PTIPHAT B BRATIIT T MALID fA—1der T AT SR HRAT |

(xiv) ANIEEY & arfies / AATRNIS BrdshA, BRI AT Ud aRASTHT URardl &l

AR SITF BRAT FAT AT BRAT |
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sl & 4
EARLIECE]

REIEEa N
vfdd va &rd

12
(1)

(ii)

(iii)

(iv)

(v)
(vi)

(vii)

ATl $ J& HRIUTTD UGIUHRI ARTge] & Ared & w4 § 4 BRI P |
gRATST Faerd & FeIdr 3 AR & fharhad ol U=l &3 | J
¥ BRI AT TIR BT Td SRIGRT AHT & FHE UG DT | BRIBGR]
AT gRT Wiahd S AT & I agal dl il Fer &1 FTell 956 H

\Hj*-illrad HXTAT ST |

T RIS ISR AR FH™d 1d SRR 9 gRr 92 graifora
T wfaaal &1 YT BN | IRY e iR eRier |ffa @ | i,
el 3R ame=l &1 Ured I SRiuTdd URIRIGN §RT SR QI | 98
IRy & IR O 3R IRy & 9" W 9 TR uw /B | 98 affa @
fog o 89 arel W 3fEe /e, SUSR, I A1 3= i urd wNar
T S AT B I W F oE T iR S fow faffad wiid oy
BT |

STl R 1201 T gideror T SifdhR B |

T HRIUTAS UIHHRI URAGHT Feerd & TRl ¥ Shl oRoH Il &
faeTa Td yeee & 99 Bl b e e |

IRATSHT 326 & Ud1d & AJAR A8l & o™l ¥ o4 el va =i
- BT AFAGT B |

AT & F&d, Igeel T PRl & rgwd Bl Bl Twred, R d gees
FT SRIE & RIS URIHRT BT 81 |

d 9SS & i ki Rafd wd guie 9 Gefdd aifife yemafae gfddes
IRl e Td erder A o wafia e 9 sfafm @ aR—4
THI—AHT TR JAT FINET =g aifod Afieg IRRER FRT8E! BT SR
BT |

T HRUAS YGOSR & Sad 94 S aRAHT Feeed & Jedr |
Py SIRIAT |

gRateT e
3 ofad vd &

13 (i)

(ii)

(iii)

(iv)

v)

(vi)

Arsel @ BRIGRYT AT Td g1 HRIUTAD USTSHR gRT AU T |4l
gemae, fa<iia d o o g Aderd @ Feadr 9 3@ riurdd
UeTRIeNT gRT fAwrfad foar S |

Y HRUTD UIHR Bl A /FAeT § ARIse! bl AR A |l
el IR URASHT e gRT BWIER fhar SR |

gRITSTT fFewre difed darfe Red, f[Javell vd wafe oar & srurea &
ILRIT BT |

gRATSTT Feers, il Fer v drieaRe |ffd & w9 w_gd & 99 &
fAfa S & el iy Rafd 1d aoie & Hdta arffe ufades R
BT |

faN

qRATSTHT fewred it =nlie, srg—=ufe eriaredl vd aHal § Arser &
gfafifeica & U9 3P IR W TG 3D dadd BRI BN qAT SHBl TG
AR B fFN eriad # sl o 2g S eiffaaar @1 ergefed
B B Al 8RN |

gRATeT fFreeres foxia sl & dsd gor difed Amsel & oRa—gwdl gd
aifieral ®I Fierr 2g URgd B |
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(vii)

(viii)

(ix)

URTRSNT B HeAlT / gared A uRASHT Faere gRT wwrfad fhar SR |

g fqere @il &3 Sl & fharaas &1 widerer B derr e
PHRIUTAS USRI DT WIE0T yfadad AT BT |

G HRIUTAS USTHN gRT AT TAT/ TN Dl 3T B |

yerfsreiRal &1
vfdd va &rd

14 (i)

(ii)

(iii)

(iv)

gHed WR TR A & 9 drIf & uRvey § Fdfta 9l a9 yHed & 99
gHed YeIrai IRIASHT UeSIier! & wd § drf ol |

enfyd oMl 7d ufharell & o gaR 99 T & a5 sasal & Arad |
AR BT B e g RIS URIeR] U BRI & & A=<iid STRar!
&I |

RIS UTeN faxiia wraem=i & sfid I difed oar—gwr / siferal
Td IYIIATCT ufcdes b1 e g uRdd B |

Y HRIUTAS USTHN gRT HIUT TAT / GANTT Dl 3= B |

s @ dod

15
(i)

(ii)

(iii)

(iv)

v)

RN e &1 98 94 H B9 W B q IR ARG Bl S0l | BRIGRT
AT @ 9% FH F HH TAS A9 (3) AIE H TH IR SMANIA BT SITg |

foxia ¥ & oIRf e @ ugel doa Wi fafr w mafyra & STl S 30
S W A @ 9 8, OeH AEd & o) BRI & A—ary FEfaRed er
Harfed foy e —

(i) afafy @ fusel av @ afafafert & At affe ufdaes qer S| o &1

ST WRIfed doid e W IR BRAT &R I SrgHIfad BT |
(i) fUoel a9y | Halt MF—a, WIT—FTa W qeO Jfdefor ufcaes, va
(iii) =7y @ @ oy orar wherat & Ry |

IRA PR IR HRIGIRT |fAfd & Sodi @1 fAfdr IR a8y Feafera aeger |3
RS B Afd gRT FEiRa @1 Sige |

fredl ft 95 @1 oMEd F & fou w9 | w9 wd QT gd I & S|
A, B FATLIS d8% BT BH AAW DI a1 W A AT S FHal © |
ST, 3—Hd Al 0 A1 3 fefred wmeas | gae <7 &1 fafdad g
AT ST |

RN P & UAd dSd P JEWEldl MW gRT b SIRAN TG SHB!
JguRerfa # orezer @1 Weald ¥ ARN 6 & SURdE gRI e b
SR | ¥ YR PRIGR AT & 95b & Al § 3[eueT gRT Ifeerdl &l
ST AT ST U # srede B HEAld ¥ BRIGR] |ARfd & SuTeer

ERT 3eTeTaT &1 Sy |

16

Pl do% @1 YR IH FHR & B G DI G S FAdH Udb 8l
TRl o SURAfT | gof 8rm, gerd & Wi Mar @ srexer srerar Suteder
o H IuRerd & |

ey B AT

17

S QUM H UET |/B W T © Sl e Pl AP gRRefaEl F,
ARIEE] & Seedl B YRd TG, ANISe & BRI BT AN IR H IS T,
IR B TS PRAS DI Fo-T WSS DI (M FHE™ B FTell dod H &
ST |
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dodl B BrRIaE]

18

(i) wfera 7 gHRFa o & Tl Fem /Frder) affd @ g 956
P P I UP IR H TS Bl oY, O Gafd oreger g1 fafded
TEAEIRA fdar Sy, qen a8 IoReR |fa &1 IfiRer § =]

(i) =t faarfeq ued 9gad & #wae™ 9§ fuew S | Idd 9e B IS
A9 BT ARBR BN, IR Adl BT A GEE B9 & Ry # orege @

ot 1fafR<s #id (casting vote) &1 S1fEdR &R |
(iii) 9% & BRIAE! A Al B gRATRT B SIg |

BIITg-T ol Y

19

AR PRIBGN AT gRT JfgHed el Ud Wl & off9R |rigcl &
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Memorandum of Association For Bihar Eco-Tourism Development Society

Name of
the Society
The Area
of
operation

Location

Aim and
Objectives

Scope of
functions

1.

2.

3

4.

5

The name of the Society shall be Bihar Eco-Tourism Development Society
hereinafter referred to as "the Society".

The area of operation of the Society shall extend to the entire State of Bihar.
The Society may also operate outside the State of Bihar with the prior approval
of the Government of Bihar, where such activities relate to the objectives of the
Society.

The Society shall have its office at Patna in the State of Bihar with liberty for it
to establish one or more subordinate offices or outlets elsewhere in the
country,if so required.

The aim of Bihar Ecotourism Development Society is to develop and operate
eco-tourism and nature-based tourism assets in Bihar in a sustainable and
conservation-centric manner, balancing tourism development with protection of
forests, wildlife and biodiversity, while promoting community participation,
enhancing visitor experience and enabling professionally managed eco-tourism
through Public, Public-Private and other methods.

The objectives of the society are:

(a) To identify ecotourism potential and development of ecotourism facilities in
the state of Bihar.

(b) To plan, develop, promote, manage and regulate eco-tourism in forest,
wildlife, wetland and natural areas of Bihar in a sustainable, regenerative
and responsible manner.

(¢) To create and manage eco-tourism infrastructure, including eco-lodges,
visitor facilities, interpretation centres and allied amenities/activities.

(d) To promote community-based eco-tourism and ensure livelihood
opportunities for forest-dependent and local communities.

() To act as a nodal agency for implementation of eco-tourism projects,
schemes and Public-Private Partnership (PPP) initiatives.

(f) To undertake the activities for publicity and marketing of the ecotourism
programs and activities.

(g) To ensure environmental conservation, biodiversity protection and climate-
resilient tourism development.

(h) To wundertake capacity building, training, research and awareness
programmes in eco-tourism.

(1) To mobilise financial resources through government grants, revenues,
partnerships and external assistance etc.

() To coordinate with DEFCC, Tourism Department and other line departments
of the Government of Bihar.

(k) To enter into an agreement or MoUwith the relevant international
organizations dealing with ecotourism and to obtain membership or to
participate in their programs.

() To perform all such acts as may be incidental or conducive to the attainment
of the above objectives.

The Bihar Ecotourism Development Society shall serve to plan, develop,
promote and manage eco-tourism and nature-based tourism initiatives in the
State of Bihar in a sustainable, inclusive and environmentally responsible
manner, whileenhancing visitor's experience, supporting conservation,
community livelihoodsand cultural heritage.
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The scope of functions include:
(a) Eco-Tourism Development & Operations

To carry on the business of planning, development, establishment,
operation, leasing, management and maintenance of eco-tourism and
nature-based tourism facilities in the State of Bihar, including eco
lodges, jungle lodges, nature camps, wilderness resorts, interpretation
centres and other allied accommodation and visitor facilities, in or
around forest areas, wildlife habitats and other natural landscapes, in
accordance with applicable laws and regulations, with the objective of
enabling visitors to experience, appreciate and connect with nature in its
natural essence, while ensuring conservation, minimal ecological
impact and responsible visitor management.

(b) Nature, Wildlife & Adventure Tourism Activities

(c)

To plan, promote, operate and manage nature-based, wildlife and
adventure tourism activities, including but not limited to guided safaris,
nature trails, trekking, hiking, riverine and lake-based tourism, bird
watching, environmental interpretation programmes, camping and
outdoor experiential activities, as permitted by competent authorities
and in compliance with applicable laws.

Conservation & Environmental Sustainability

To support, promote and contribute to the conservation, protection and
sustainable management of forests, wildlife, biodiversity and natural
ecosystems, and to adopt and implement environmentally responsible,
minimal-impact and climate-sensitive tourism practices, and to plan,
develop, establish, operate and maintain eco-friendly, resource-efficient
and sustainable tourism infrastructure, facilities and services, giving due
preference to local materials, traditional knowledge, vernacular
architecture, local skills, artisans, entrepreneurs and community
participation within the State of Bihar, directly or indirectly, in
coordination with the Government of Bihar and other competent
authorities.

(d) Community Participation & Livelihood Development

To promote community-based eco-tourism by engaging local
communities, forest-fringe populations, self-help groups and local
institutions  through employment, training, capacity building,
entrepreneurship and livelihood opportunities linked to eco-tourism and
allied services.

(e) Tourism Facilitation, Travel & Visitor Services

To facilitate and provide conducive environment for tourist-
management, tour-operators and such service providers:

» Ticketing of every kind, issuance of vouchers, reservations and
confirmations (Preferably through IT Mode);

* provision, facilitation or arrangement of banking, foreign exchange
and money changing facilities, subject to obtaining necessary licences
and approvals from competent authorities;

* reservation and arrangement of hotel, lodge and otheraccommodation,
including facilities such as sleeping cars or berths, where permissible;
sarrangement of guides, sightseeing programmes, water sports
activities, adventure activities, mountaineering and nature-based
experiences;
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(f)

* development, operation or facilitation of amusement parks, wellness
and health-related tourism facilities and allied visitor amenities, subject
to applicable laws;

+ establishment and operation of enquiry kiosks &support,
naturelibraries, nature-based recreation zones, reading rooms, waiting
rooms, dedicated facilities for women, kids and physically challenged
persons and rest rooms;

Above mentioned facilities/services will be either
directly or through authorised agents, partners or concessionaires, and
strictly in accordance with applicable laws, rules, safety standards and
regulatory approvals.

Experiential & Innovative Eco-Tourism Activities

To conceptualize, promote and facilitate innovative and experiential
eco-tourism activities, including aerial, elevated or technology-enabled
tourism experiences, such as hot air balloon, Paragliding, Parasailing,
Para Lifting, Fly boarding etc joy rides, adventure experiences or
immersive attractions, either independently or in collaboration with
authorised agencies, strictly subject to applicable laws, safety standards
and approvals from competent aviation, space, defence or other
statutory authorities.

(g) Advisory, Consultancy & Project Implementation

To act as an implementing, advisory and facilitation agency for the
Government of Bihar and other public authorities in matters relating to
eco-tourism planning, project development, capacity building, training,
research, studies and sustainable eco-tourism initiatives, within India.

(h) Public—Private Partnership & Collaboration

To conceptualise, structure, implement and manage public—private
partnership (PPP), joint venture, leasing or other collaborative
arrangements for eco-tourism and nature-based tourism projects, while
ensuring that ownership of forest land and regulatory powers remain
with the Government and competent authorities.

Heritage, Culture, Exhibitions & Events Promotion

To organise, promote, develop, manage and conduct exhibitions, fairs,
festivals, cultural events and allied activities for the purpose of
popularising and projecting the heritage, art, culture and traditions of
the State of Bihar, including its historical, cultural, literary, artistic,
technological, educational and sociological achievements, within as
well as outside the country.

Without limitation, this shall include:

(1) projecting and propagating the tangible and intangible heritage, art
forms, crafts, traditions, history, literature and social development of
Bihar through exhibitions, fairs, cultural programmes and eco-tourism
initiatives.

(i1) planning, organising, managing and conducting events of all kinds,
including state-level fairs, festivals, cultural programmes, trade shows,
corporate events and social gatherings.

(ii) developing, managing and operating exhibition and event
infrastructure, including exhibition grounds, fairgrounds, convention
spaces, exhibition halls, stalls, shops, food courts, performance areas,
amusement facilities and allied visitor amenities.
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(iv) facilitating tourism, trade, commerce and local enterprise through
exhibitions, fairs and events, to enhance visitor footfall and promote
local products and services.

(j) Awareness, Education and Capacity Building for Eco-Tourism and
Conservation
To promote awareness, education and capacity-building among visitors,
local communities, stakeholders and service providers regarding nature
conservation, biodiversity, ecological balance and the principles of
responsible and sensitive eco-tourism, including through interpretation
centres, nature education programmes, guided experiences, outreach
activities and training initiatives, so as to foster respect for natural
ecosystems, wildlife and local cultures and to ensure sustainable and
eco-tourism practices.

First 6. The names, addresses, occupations and designations of the First Members of
members of the Governing Body of the Society to whom by the rules and regulations of the
the Society, the management of the affairs of the Society is entrusted as required
Governing under section 2 of the Societies Registration Act, 1860 are as follows —
Body
S1. Name/Designation Status in Governing Body
No
1 Development Commissioner | Chairperson
— Govt of Bihar
2 ACS/PS/Secretary- Vice-Chairperson

Environment, Forest &
Climate Change Department,
Government of Bihar

3 Principal Chief Conservator | Member
of Forests (HoFF), Bihar
4 ACS/PS/Secretary, Home Member
Department, Govt of Bihar
5 ACS/PS/Secretary, Energy Member
Department, Govt of Bihar

6 ACS/PS/Secretary, Revenue | Member
& land Reforms Department,
Govt of Bihar

7 ACS/PS/Secretary, Urban Member
Development & Housing
Department, Govt of Bihar
8 ACS/PS/Secretary, Tourism | Member
Department, Govt of Bihar
9 ACS/PS/Secretary, Road Member
Construction Department,
Govt of Bihar

10 ACS/PS/Secretary, Rural Member
Works Department, Govt of
Bihar

11 ACS/PS/Secretary, Art and Member
Culture Department, Govt of
Bihar
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Declaration 7.

12 ACS/PS/Secretary, Water Member
Resources Department, Govt
of Bihar

13 ACS/PS/Secretary, Finance | Member
Department, Govt of Bihar

14 Chief Wildlife  Warden, | Member
Department of Environment,
Forest and Climate Change,
Govt of Bihar

A copy of the rules of Society certified to be a true copy by three members of
the Governing Body is filed along with this Memorandum of Association.

We, the several persons whose names and address are given below, having
associated ourselves for the aims and objectives described in this Memorandum
of Association do hereby subscribe our names to this memorandum of the
Association and set out several and respective hands hereunto and for ourselves

Sl Name Occupation and address Status in | Signature | Signature
Society Attested
1 Shri Mihir Development Commissioner | Chairperson
Kumar Singh, — Govt of Bihar
LA.S.
2 Shri Arvind ACS/PS/Secretary, Home Member
Kumar Department, Govt of Bihar
Chaudhary,
LA.S.
3 ShriAnand ACS/PS/Secretary- Vice-
Kishore, I.A.S. Environment, Forest & Chairperson

Climate Change Department,
Government of Bihar

4 Shri. Anand ACS/PS/Secretary, Finance Member
Kishor, I.LA.S. | Department, Govt of Bihar

5 | ShriPrabhat | Principal Chief Conservator Member

Kumar Gupta, of Forests (HoFF)
LF.S
6 Shri. C K ACS/PS/Secretary, Revenue Member
Anil, L.A.S. & Land Reforms

Department, Govt of Bihar

7 | Shri. Santosh ACS/PS/Secretary, Water Member
Kumar Mall, | Resources Department, Govt
LA.S. of Bihar

8 Shri Vinay ACS/PS/Secretary, Urban Member
Kumar, LLA.S. Development & Housing

Department, Govt of Bihar
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SIL. Name Occupation and address Status in | Signature | Signature
Society Attested
9 | Shri. Pankaj ACS/PS/Secretary, Road Member
Kumar Pal, Construction Department,
LA.S. Govt of Bihar
10 | Shri. Divesh ACS/PS/Secretary, Rural Member
Sehara, I.A.S. | Works Department, Govt of
Bihar
11 | Shri. Pranav ACS/PS/Secretary, Art and Member
Kumar, I.LA.S. | Culture Department, Govt of
Bihar
12 | Shri Manoj ACS/PS/Secretary, Energy Member
Kumar Singh, | Department, Govt of Bihar
LA.S.
13 Dr.Nilesh ACS/PS/Secretary, Tourism Member
Ramchandra | Department, Govt of Bihar
Deore, 1.A.S.
14 Mr. Abhay Chief Wildlife Warden, Member
Kumar, L.F.S. | Department of Environment,
Forest and Climate Change,
Govt of Bihar
PRLECRIN

AR & FYad Al |
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Bihar Eco-Tourism Development Society

Bye-Laws, 2026

Short Title, 1
Extent and (a) | These bye-laws shall be called " Bihar Eco-Tourism Development
Commencement Society Bye-laws, 2026", hereinafter referred to as 'Bye-laws'.
(b) | These bye-laws shall apply to all the members, properties,
activities and transactions of the Society for Management &
Development of Eco-tourism inBihar.
(c) | These bye-laws shall come into force on the date of registration of
the Society i.e. " Bihar Eco-Tourism Development Society" under
the Societies Registration Act, 1860.
Definition 2. | In these Bye-laws, unless there is anything repugnant to the subject
or context,
(a) | “Act” means the Societies Registration Act, 1860 (Act No. XXI of
1860).
(b) | “Chairperson” means the Chairperson of the Governing Body.
(c) | “Chief Executive Officer” means Chief Executive Officer of the
Society appointed by the State Government.
(d) | “Eco-Tourism” means responsible tourism in natural areas
conserving environment and supporting local communities.
(e) | “Executive Committee” means the Executive Committee
constituted by the Governing Body.
(f) | “Governing Body” means the Governing Body of theBihar Eco-
Tourism Development Society.
(g) | “Member” means a member of the Society.
(h) | "Project Director" means the Project Director of the Society,
(1) | "Project Officers" means the Project Officers of the Society,
(G) | "Rules of the Society" means the Bye-laws of the Bihar Eco-
Tourism Development Society,
(k) | "Secretary" means the Secretary of the Executive Body of the
society,
(1) | “Society” means Bihar Eco-Tourism Development Society.
(m) | “State Government” means the Government of Bihar.
(n) | "Vice Chairperson" means the Vice Chairperson of the Governing
Body of the society,
(o) | "Year" means the financial year beginning with 1st day of April
and ending on the 31st day of March of the following year.
The Bihar General Clauses Act shall apply, mutatis mutandis, for
definition of the terms, not defined herein with proper variance.
Registered 3 The Registered Office of the Society shall be situated at Patna,
Office Bihar, or at such other place within the State of Bihar as may be
decided by the Governing Body with the approval of the
Government of Bihar.
Date of 4 These bye-laws shall come into force from the date of registration

adoption of
bye-laws and
jurisdiction

of the Bihar Eco-Tourism Development Society under the
Societies Registration Act, 1860. The jurisdiction of the Society
shall be the area of Bihar State.




24

fagr TTe (srEraTTuT) 27 SIATE 2026

Aims &
Objectives

(2)
(b)

(c)

(d)
(e)

(H
(2
(h)

W)
(k)

)

The aim of Bihar Ecotourism Development Society is to develop
and operate eco-tourism and nature-based tourism assets in Bihar in
a sustainable and conservation-centric manner, balancing tourism
development with protection of forests, wildlife and biodiversity,
while promoting community participation, enhancing visitor
experience and enabling professionally managed eco-tourism
through Public, Public-Private and other methods.

The objectives of the society are:

To identify ecotourism potential and development of ecotourism
facilities in the state of Bihar.

To plan, develop, promote, manage and regulate eco-tourism in
forest, wildlife, wetland and natural areas of Bihar in a sustainable,
regenerative and responsible manner.

To create and manage eco-tourism infrastructure, including eco-
lodges, wvisitor facilities, interpretation centres and allied
amenities/activities.

To promote community-based eco-tourism and ensure livelihood
opportunities for forest-dependent and local communities.

To act as a nodal agency for implementation of eco-tourism
projects, schemes and Public-Private Partnership (PPP) initiatives.

To undertake the activities for publicity and marketing of the
ecotourism programs and activities.

To ensure environmental conservation, biodiversity protection and
climate-resilient tourism development.

To undertake capacity building, training, research and awareness
programmes in eco-tourism.

To mobilise financial resources through government grants,
revenues, partnerships and external assistance etc.

To coordinate with DEFCC, Tourism Department and other line
departments of the Government of Bihar.

To enter into an agreement or MoU with the relevant international
organizations dealing with ecotourism and to obtain membership or
to participate in their programs.

To perform all such acts as may be incidental or conducive to the
attainment of the above objectives.

The Governing
Body and
Executive

Committee

The Governing Body and Executive Committee of the Society for
Management & Development of Eco-Tourism in Bihar shall be
constituted with the following members:
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A. Governing Body

1 Development Commissioner — Govt of Bihar Chairperson
2 ACS/PS/Secretary- Environment, Forest & Vice-Chairperson
Climate Change Department, Government of
Bihar
3 Principal Chief Conservator of Forests (HoFF), Member
Bihar
4 ACS/PS/Secretary, Home Department, Govt of Member
Bihar
5 ACS/PS/Secretary, Energy Department, Govt of Member
Bihar
6 ACS/PS/Secretary, Revenue and Land Reforms Member
Department, Govt of Bihar
7 ACS/PS/Secretary, Urban Development & Member
Housing Department, Govt of Bihar
8 ACS/PS/Secretary, Tourism Department, Govt of Member
Bihar
9 ACS/PS/Secretary, Road Construction Member
Department, Govt of Bihar
10 ACS/PS/Secretary, Rural Works Department, Member
Govt of Bihar
11 ACS/PS/Secretary, Art and Culture Department, Member
Govt of Bihar
12 | ACS/PS/Secretary, Water Resources Department, Member
Govt of Bihar
13 | ACS/PS/Secretary, Finance Department, Govt of Member
Bihar
14 Chief Wildlife Warden, Department of Member
Environment, Forest and Climate Change, Govt of
Bihar
15 Chief Executive Officer of the Society Member Secretary
B. Executive Committee (EC)
1 Additional Chief Secretary/Principal Chairperson
Secretary/Secretary: Environment, Forest &
Climate Change Department, Government of
Bihar
2 Principal Chief Conservator of Forests (HoFF), Vice-Chairperson
Bihar
3 Chief Wildlife Warden, Department of Member
Environment, Forest and Climate Change, Govt of
Bihar
4 APCCF (CAMPA)-cum-Nodal Officer (Forest
Conservation)
5 MD, BSTDC, Department of Tourism, Govt of Member
Bihar
6 Representative of Art and Culture Department, Member

Govt of Bihar (ot below rank of Joint
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Secretary)

7 Representative of Water Resources Department, Member
Govt of Bihar (Not below rank of Joint

Secretary)

Bihar

8 Representative of Finance Department, Govt of Member
(Not below rank of Joint Secretary)

9 Chief Executive Officer of the Society Secretary

Membership

(a)

(b)

The Government shall have, in its absolute discretion, the power
to remove from office any member nominated to the Governing
Body / Executive Committee at any time and shall have the right
to fill the vacancy.

The ex-officio members shall hold office as member during their
tenure of appointment in their office.

Termination of ex-
officio
Membership

When a person becomes an ex-officio member of the Society by
virtue of the office or appointment, which he/she holds, his/her
membership of the Society shall stand terminated when he/she
ceases to hold that office or appointment.

Restrictions on the
activity of
the Society or
its Authority

The Society or any of its authority shall not be competent to
appoint any person, or lease, or in any way transfer the right, title
or possession of any asset such as land/premises/capital asset,
any office or building, forest etc of Bihar Ecotourism
Development Society without the prior sanction of the
Government. However, the Society can engage contractual
employees and undertake or authorize any civil construction or
use its premises following guidelines of the Environment, Forest
& Climate Change Department, Government of Biharand
guidelines issued by other competent authorities.

Power/Function of
officeBearers

10

Chairpersonand Vice-Chairperson of Governing Body (GB)
(1) The Chairperson, of the Governing Body shall preside over
and conduct the meetings of the Governing Body. In the absence
of the Chairperson, the Vice-Chairpersonof the GB will act
/preside over when necessary.

(i1) The Chairperson of the Governing Body shall have overall
powers of supervision, direction and control over all affairs of
the Society and functioning of office bearers.

(i11)) The Chairperson of the Governing Body may invite such
persons other than the members of the Governing Body as
special invitees to the meetings of the Governing Body as he/she
thinks proper for specialized inputs and expertise.

Chairperson and Vice-Chairperson of Executive Committee
(EC)

(1) For Executive Committee, the Chairperson, EC, and in his/
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her absence theVice-Chairperson of the EC will preside over the
meetings.

C | Member Secretary of Governing Body

(1) Will convene the meetings of the Governing Body and record
the minute of the proceedings.

D | Secretary of the Executive Committee

(1) Chief Executive Officer of the society shall act as the
Secretary of the Society.

(i1) Will exercise and discharge such other duties as may be
delegated to the Secretary by the Society.

E | The Chief Executive Officer:

(1) There shall be a Chief Executive Officer for the successful
conduct of the activities of the Societywith the help of approved
setup.All executive and financial power of the Society shall vest
in its Chief Executive Officer of the society who shall be
responsible for planning, implementation and monitoring of
activities as would be decided by the Society. He will remain in
overall charge of funds of the Society and open and operate the
Society's accounts in the banks through Project Director.

(i) The Chief Executive Officer shall be appointed by the State
Government on deputation.

(iii)The Chief Executive Officer of the Society shall be an
officer of Indian Forest Service (IFS) of Bihar Cadre, not below
the rank of the Chief Conservator of Forests.

F Project Director:

(1) There shall be a Project Director to assist the Chief Executive
Officer of the society to successful conduct of the administrative
and financial activities of the Society.

(1)) The Project Director shall be appointed by the State
Government on deputation.

(i11))The Project Director shall be an officer of Indian Forest
Service (IFS) of Bihar Cadre not below the rank of the
Conservator of Forests.

G | Project Officers:

(1) The Divisional Forest Officers of the respective divisions will
act as a Project Officer for all works of the society at division

level.
Power and 11 | The Governing Body shall exercise all such powers as are got by
Function of (a) | the Act or by these bye-laws required to be exercised by the
Governing Body Society at the meeting of Governing Body. Following will be
and Executive included in the functions of the Governing Body:
Committee (1) Overall policy guidance and strategic direction of programmes

implemented by the Society,

(i1)) To approve and sanction the Annual Plan, Budget and
Audited Accounts,

(ii1)) To make, alter and amend the objectives, rules and
regulation of the society, constitute committees from time to time
as and when considered necessary for effective execution of the
programmes and schemes,
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(b)

(iv) To delegate administrative and financial powers and
functions to the Officers, employees, committees and consultants
of the Society,

(v) To execute such responsibilities and such duties which the
state government assigns it from time to time.

(vi) Any unresolved queries raised from the Executive
Committee will be taken up with the Governing Body for the
resolution.

Subject to the general control and supervision of the Governing
Body and the restrictions imposed under the bye-laws, the
Executive Committee shall have the following powers and
functions, namely:

(1) to manage properties including fund of the Society,

(i) to raise funds for the society by receiving fees, gifts and
donations etc,

(ii1) to receive any movable and immovable property for and on
behalf of the Society,

(iv) to enter into agreement for and on behalf of the Society,

(v) to defend legal proceedings against the Society,

(vi) to sell, transfer or otherwise dispose of any movable property
of the Society with the prior approval of Governing Body,

(vii) to ask for levying such fees & charges to meet out objectives
of the society as well as to make recovery for the services (as
prescribed) provided by the society.

(viii) to engage and employ persons/ technical support/
consultants/ organizations for rendering services under approval
of Governing body.

(ix) to undertake works of capital nature as per the delegation
given by the Governing Body,

(x) to perform all such acts and do all such things as may be
necessary for proper management of the affairs and business of
the Society,

(xi) to institute, conduct, compound or abandon any legal
proceedings by or against the society or its officers or otherwise
concerning the officers of the society and also to compound and
allow time for payment or satisfaction of any debts due and of
any claims or demands by or against the Society and to refer any
difference to arbitration and observe and perform any award
made thereon,

(xii) to issue guidelines and directions as may be necessary for
implementation of programmes,

(xiii) to critically examine and to pass the annual/quarterly work
programme of the Society, action plans and project proposals.

Power and
Functions of the
Chief Executive

Officer of the
Society

12
(a)

The Chief Executive Officer of Society will also work as the
Secretary of the Society. He will administer activities of the
society with the help of Project Director. He will prepare and
present the Annual Action Plan before the Executive Committee.
Those components of the Action Plan which are sanctioned by
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(b)

(c)
(d)

(e)

®

(2

the Executive Committee, shall be got approved in the next
meeting of the Governing Body.

Chief Executive Officer shall exercise all the powers delegated
to him by the Governing Body and the Executive Committee.All
decisions, instructions and orders of the Governing Body and
Executive Committee shall be carried out by the Chief Executive
Officer of the Society. He shall receive and make all
correspondences for and on behalf of the Society. He will
receive all contributions/ grants, gifts, donations or other funds
meant for the Society and credit the same into Society’s account
and will issue proper receipts for the same.

The Chief Executive Officer shall have control and supervision
of all resources, assets, properties and estates of the Society.
Chief Executive Officer shall execute all the works for the
development and management of the eco-tourism sites with the
help of Project Director. He will approve the withdrawal of
money and other financial transactions from account of the
Society as proposed by the Project Director.

It shall be the duty of the Chief Executive Officer to carry out
the works, administration and management of the Society in
conformity with the aims and objectives and rules of the Society.
He shall submit Annual Administration Report on the affairs,
financial position and budget of the Society to the Governing
Body and the Executive Committee. He shall file with the
Registrar of Societies, documents required under Section 4 of the
Act as amended from time to time.

All the above works of the Chief Executive Officer of the society
will be carried out with the help of Project Director.

Power and
Functions of the
Project Director

13

(2)
(b)

(©)

(d)

(e)

Project Director will aid and assist the Chief Executive Officer
of the Society for carrying out all administrative, Financial and
other works as assigned to him by the Chief Executive Officer
and Executive Committee of the society.

All contracts on behalf of the Society shall be signed by Project
Director with the consent/approval of Chief Executive Officer.
The Project Director shall arrange to comply with the requisite
statutory returns and statements and periodical accounts.

The Project Director shall prepare Annual Administration Report
on the affairs, financial position and budget of the Society to be
produce before the Governing Body and the Executive
Committee.

The Project Director shall represent the Society, and act on its
behalf and instead of it, in all judicial, quasi-judicial proceedings
and matters and shall have powers to engage advocate(s) to
represent him and the Society in any proceedings. He may sue or
be sued on behalf of the society.

The Project Director shall present for inspection the books of
accounts and records of the Society as required under the
financial rules.

All contracts, agreements and other instruments on behalf of the
Society shall be executed by Project Director with the
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®

(2

consent/approval of Chief Executive Officer.

The Project Director shall supervise implementation of all the
works in the field and will submit the supervision report to the
Chief Executive Officer.

Any other work delegated/assigned by Chief Executive Officer.

Power and
Functions of the
Project Officers

14
(a)

(b)

(©)

(d)

The Divisional Forest Officers of the respective divisions will
act as a Project Officer for all works of the society at division
level.

The Project Officer shall be responsible for the execution of the
all the works in his jurisdiction through the field units of Forest
Department as per the established rules and procedures. He will
monitor, supervise, manage and maintain of all the works
assigned by the Chief Executive Officer.

The Project Officer shall present for inspection the books of
accounts/ records and submit the utilisation report of the fund as
required under the financial norms.

Any other work delegated/assigned by Chief Executive Officer.

Meeting of the
Society

15
(2)

(b)

(©)

(d)

(e)

The Governing Body shall meet at least twice a year. The
Executive Committee shall meet at least once in 3 (three
months).

The first meeting of the Governing Body for a financial year
shall be held at a date not later than 30th June where among
other business of the Society, the following shall be disposed of,
namely:

(1) Consideration and approval of the Annual Report of the
activities of the Society for the preceding year together with the
audited copy of the balance sheet for the said year,

(i1) Income and expenditure, receipt and payment accounts and
the Audit Report relating to the previous year, and

(ii1) Appointment of Auditors for the current year.

The meeting of the Governing Body and Executive Committee
of the Society shall be held at such date and time as may be fixed
by the Secretary in consultation with the concerned Chairperson.
At least seven days notice shall be given for convening a
meeting. An extraordinary meeting may, however, be called at a
shorter notice. Delivery of notice through post, email or any
other digital medium would be construed as service of notice.
Every meeting shall be presided over by the Chairperson and in
his/her absence the Vice-Chairperson of the Governing Body
shall preside, with the consent of the Chairperson. Similarly, in
case of Executive Committee meeting, the Chairperson and in
his/her absence Vice-Chairperson of EC will preside over, with
the consent of the Chairperson.

Quorum

16

A minimum one-third of the number of members would
constitute the quorum for a meeting, provided that either the
Chairperson or the Vice-Chairperson of the concerned Body is
present at the meeting.
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Emergency Power
of the Chairperson/

17

Nothing in these bye-laws shall prevent the Chairperson from
exercising powers of the Society in case of emergencies for
furtherance of the objectives of the Society and action taken
shall be reported to the Society in the next General Body
meeting.

Proceeding of the
meetings

18

(1) The Secretary shall cause minutes of every meeting of the
Governing Body/ Executive Committee to be entered in a
Register and duly signed by the Chairperson thereof and it shall
be in the custody of the Secretary.

(i1) All disputed questions shall be resolved by majority votes.
Each member shall have one vote and in case of equality of
votes, the Chairperson shall have a second casting vote.

(iii) The proceeding of the meeting shall be circulated to all
members.

Project
Implementation
Agencies

19

The activities of the Society, as per subjects and terms approved
by Executive Committee shall be generally implemented through
the field units of Forest Department as per the established rules
and procedures.However, when necessary, the project can also
be implemented directly by the society or through other agencies
viz. Tourism Department, Central / State Government
undertakings, forest committees, local bodies, self-help groups
etc.

Funds and
properties

20
(a)

(b)

(c)

The funds and properties of the Society, movable and
immovable, shall be vested in the Governing Body. The funds of
the Society shall consist of the following:

(1) Grants/ gifts/ donations/ funds/ capital from Government/
semi-government/  non-government  entities/  individuals/
societies/ groups/ trusts/ foundations/ CSR funds/ other financial
institutions etc.

(i1) All revenue generated by the Eco-tourism activities (eg.
ticketing charges, various user charges, tendering of facilities,
penalties, auctions, rental charges, animal adoptions, sales of
various items, license fees, any other fees or charges levied on
users or visitors etc etc).

(ii1) Income from investments and other sources.

All money received by or on behalf of the Society shall be paid
in one or more savings accounts to be opened in the name of the
Society in Post Office or any other nationalized bank. The
Project Director with the consent of Chief Executive Officer
shall operate the bank account within the limits, if any, specified
by the Executive Committee from time to time.

All money not immediately required for the purpose of the
Society may be invested in fixed deposits in nationalized banks
or in securities authorized by the Indian Trusts Act, 1882 or any
other law regulating the investments of public funds.
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(d)

The Society shall keep at its registered office proper Books of
Accounts in which the following should be entered accurately:

1) All sums of money received and source thereof and all sums of
money spent by the society and the object or purpose for which
such sums are expended,

i) The society's assets and liabilities.

Audit

21

The annual account of the Society shall be got audited by
reputed firm of Chartered Accountants appointed by the
Governing Body. It can be further audited by the Accountant
General, Bihar, if required.

Directions of
Central/State
Government

22

The Society shall comply with such directions as may be issued
to it from time to time by the Government of India or State
Government. The Society shall furnish to the Government of
India or State Government such reports, returns and other
information as may be required by them from time to time.

External
Evaluation

23

The State Government may conduct external evaluation of Society's
performance as and when felt necessary through agencies as
deemed appropriate.

Indemnity

24

Subject to the provisions of sections 10 and 11 of the Act, every
member, employee and agent of the Society shall be indemnified
against any cost, expense or liability incurred by him in defending
any proceeding, whether civil or criminal, arising out of any act
done in the discharge of official duty relating and relevant to the
affairs of the Society.

Dissolution

25

(1) The dissolution of the Society shall be done in accordance with
the provisions under Section 13 and 14 of the Societies Registration
Act, 1860.

(i1) If on dissolution, there shall remain after clearance of its debts
and liabilities, any property, assets and funds of the Society
whatsoever, the same shall not be paid to or distributed among the
members of the Society or any of them, but it shall be transferred to
the State Government in such a manner as Environment, Forest &
Climate Change Department may determine.

Amendment
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On recommendation of the Governing Body, the State Government
may make, alter and amend the objectives, rules and regulation of
Society from time to time as and when considered necessary for
effective execution of the programmes and schemes by passing a
resolution.
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DECLARATION

We, the following members of the Governing Body of the Bihar Eco-Tourism
Development Society, Bihar do hereby certify that the above is a correct copy of the
Memorandum and the Bye-laws of the said Society and, further certify that, there is no other
society in the same name and at the same place.

Additional Principal Chief =~ PCCF & HoFF, Government  Additional Chief Secretary,

Conservator of Forest-cum- of Bihar, Patna Environment, Forest and
Chief Wildlife Warden, ClimateChange Department,
Bihar Govt. of Bihar, Patna

Three other members of the Society
1. ACS/PS/Secretary, Finance Department, Govt of Bihar
2. ACS/PS/Secretary, Art and Culture Department, Govt of Bihar,
3. ACS/PS/Secretary, Tourism Department, Govt of Bihar,

Dated this ........cccceeneeee. day of c.cocvveiiiine. , 2026
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Website: https://egazette.bihar.gov.in




